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keeping alive units which have be-
come patently unviable,

SER1I MURLIIZAAR
KANT BHANDARE: Yes.

CHANDRA-

SHHRi MANMOHAN SINGH: it
the wunits become unviable, how can
you keep them going? You have to
tax the people of India in which case
the consumers ivill have to suffer
the consequences or you have {o in-
crease the budget deficits in  which
case there will be reckless inflation
So, it is an illision to believe that
by keeping alive patently unviabie
units somehow you are helping the
interests. of the working class. in
effect, by letting the budget take thic
Luraen, we are unol ahle to put moere
meney into employment  promotion
we are not able to put more moncy
into education ahd we are not able
to put more money into anti-poverty
prograrnmes. - Therefore, it would he
wrong to rgay that the type of exit
policies that we have in mind are
anti-labour. In fact, if this pclicy
succeeds—-these are  policies of na-
tional 1enewsl, these are policies for
the 1estructuring of our industrial
econcmy &nd for making it more vi-
able—you wil] see 3 type of industrial
employment growth which has not
taken plare so far. So, these are no:
anti-labour policies and that is what
I would like to submit.

MR. CIIAIRMAN: Question No. 54
Mr. Haripiasad.

Setilng up a High Court Bench at
Hubli Dhanbagd

*64 SHRI B. K. HARIPRASAD:
Will-the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to- state:

(a) whether it is a fact that there
is a heavy backlog of court casesin
Karnataka and a large number of
these are from Northerp part of Kar-
nataka; and

(b)- whether Govemmenf would
consider getting up of a High Court
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Bench at Hubli  Dharward, a twin
city to help all  concerned and to
meet long pending need of the area?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PARLIAMENTA-
RY AFFAIRS AND THE MINISTER
CF STATE
LAW, JUSTICE AND COMPANY AF-
FAIRS (SHR; RANGARAJAN KU-
MARAMANGALAM): (a) - The num-
ber of cases pending in the Karna-
taka High Court as on 31-7-1991 was
99 458. The pendency of cases relat-
ing to Northern Karnataka is being
ascertained from the High Court-and

will be Ilaid on the table of the-
House.

(b) Yes, Sir, if a definite - propo-
sal in consultaton with the Chief

Justice of the Karnataka High Court,
is receiveq from the Governmernt of.
Karnataka.

SHRI B. K. HARIPRASAD: Sir,
the reply given by the honourable
Minister clearly indicates that a large
number of cases are pending in the
Karnataka High Court. I would like
tg know from the Minister whether
he has received any proposal from
the State Government regarding set-
ting up of a High Court Bench at
Hubli or Dharwar.

SHRI K. VIJAYA BHASKARA
REDDY: Sir, there is a thinking te
start one. But certain fomalities
have 40 be followed. For a long time
the Government has been trying to
convinecing the High Court of having
a Bench at Dharwar, but it is not
convinced. Recently also T have writ-
ten a letter to the Government of
Karnataka to consult the Chief Jus-
tice of Karnataka and to come for- .
ward with a provposal. If the propo-
sal comeg from the Chief Justice, we
will consider if. .

SHRI B. K. HARJPRASAD- Sir,-
I would like to know from the Min-
ister whether there is anv Commnis-
sion constituted by tbe Central Gov-
ernment fo study and report on the '
question of establishment of High

IN THE MINISTRY OF .-
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Court Benches at places other than
the capitals of the various States and,
it so, what the recommendations of
this Commission are in this regard.

SHRI K. VIJAYA BHASKARA
" REDDY: Sir, a Committee was ask-
ed to go into this question—it is
called the Jaswant Singh Gommittee—
and this Committee has laid down
certain formalities and rules to be
followed.

MR. CHAIRMAN: He wants to
know whether they have recommend-
ed Hubli or Dharwar for this pur-
pose.

SHRI K. VIJAYA BHASKARA
REDDY : No, Sir.

SHRI B. K.
Thank you, Sir.

MR. CHAIRMAN: Yes, Mr. Mala-
viya.

SHRI SATYA PRAKASH MALA-
VIYA: Sir, according to the Minis-
ter's reply, the number of cases pend-
ing as on 31-7-91 is about lakh or so.
My question is what steps the Gov-
ernment is contemplating to take to
cope with the increasing number of
cases. Secondly, what is the present
strength of the Judges of the Kar-
nataka High Court? Is there any pTo-
posal. to increase that number?

SHRI K. VIFJAYA BHASKARA
REDDY: Sir, the strength is 28 Per-
manent Judges and 2 Additional Jud-
ges. But there are actually only two
vacancies and the other vacancies are
filled up. As far as the filling of
Judges posts is concerned, it is all
right. And as far as the performance
of the High Court is also concerned,
compared to the other Courts, the
performance of the High Court is
alse good. Unfortunately, litigation
is increasing.

SHRI SATYA PRAKASH MALA-
VIYA: My other question is whether
there ig any provosal to increase the

HARIPRASAD:

[RAJYA SABHA]

!
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present strength of the High Court
Judges.

SHRI K. VIJAYA BHASKARA
REDDY: No, Sir. I have not receiv-
ed any proposal.

st smfo Wo awdt : mwiefa
wgren, § RIOF AELW § Al Agl-
g5 ¥ qeAr qgar g, § gadr-arians
¥ ar ® g T 9T sEew fag
wHma &t qur fugE @, fawfo
T g MT grEg-FAES,  gaUdiE-
FAtes arel ¥ fag =gt 9T grieE
7 I WEAT Fgq TEA g, FTEH
fag 1T caifaueT & F% @@ 9%
IThr A5 wiw A W g, H el
WEEE & geAT wear g fr oxEy
qg W FT J@HSAT W UFH TT AT
T3 § T AW, B AOq A
g war § 5 Awa e @d
HFT q0T STaAr 7 24w feww ¥
faq @ra & g7 AT 9IET G
q w1 FIA ST 918 © & 7

SHRI K. VIJAYA BHASKARA
REDDY: Sir, 1 have already men-
tioned that recently also I have writ-
ten a letter to the Government of
Karnataka to come forwardg with a
proposal after consulting with the
High Court Chief Justice. Till now,
I have not received any reply. I
also that the previous Chief Minister
was also trying to convince the High
Court for a Bench at Dharwad. But
the High Court is still firm that it
should not divide and have a Bench
anywhere else except in Ba.rigalore.

Y T MW aEF . qAGEG, aAG
FAates § gEFE FT 9 QA F-
qFg ¥ 9y WGT § Wi ¥§  A1ET]
9% AT g f& aga § dEam FA9
¥ 9¢ gu ¥ SAwr fAwerr A @
97 @I & | 54T 4@ @4 ¥ 59 W+
¥ ogad ¥ ST sear g & R
2y ¥ fegs st ¥ griwE & =@
FAT F TEATT HTC EHITLE  TIHIT
Fx aF Iq 9T fauig &7 +1 FH
FOT 7 FOifF I AT F AW A
WY 9§99 #7 aga AN § sw Qg
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¥q @ § W dfemdy fa=n #, @
g A # SrAar wrgar § B fwaq
T ¥ A § HIT FF I8 T&FR
fotq & &y ?

SHRI K. VIJAYA BHASKARA
REDDY: Sir, the same principle ap-
plies to every State. The Govern-
ment of India takes a decision on the
recommendations of the State Gov-
ernments in consultation with the
High Courts of the respective States.

o i AW ATHAL, FH AG
gy o Faag fag s@wa wAr Ar
IAT gt Use W Tq FAA-UTEIS
* gfafaa 3 o= @1 9T Wt
W F i AW F namar
97 | wer 93w ¥ weies H o GeEl
W19 93 M ofigdr I9T w_w §
0T greaTe #/, aF & mrad qegq I
Adr ARy § A I fFoFar
wraA fagraa: saasq fag  &Hiwq
#1 Fog2 & edtwe Fear g 7 gl
FIT § A7 ¥ I gaw N wafug
AWM F [N AATE AN AT 4T
frdy w@w ¥ w1 F fau =Fw@ar
®T & °

SHRI RANGARAJAN KUMARA-
MANGALAM: Mr. Chairman, Sir,
in so far as the Jaswant Committee’s
recommendations are concerned, the
Government had accepted them. As
soon as the recommendations came,
we had forwarded the recommenda-
tions to the various State Govern-
ments and askeg the State Govern-
ments to start the process if there are
any particular demands of having
other Benches of the High Court in
consultation with the High Court, and
to send the proposa] to us with the re-
commendations of the High Court.
And wherever the proposals have
come, we have taken it up. But
we still await proposals to come.

SHRI AJIT P. K. JOGI: What is
the Union Government’s stand?

MR. CHATIRMAN. He has given
the Union Government’s view. If the
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State Government and the High
Couri say, he will accept it.

SHRI K. VIJAYA BHASKARA
REDDY: I have made it absolutely
clear.

SHRI AJIT P. K. JOGI: So many
State Governments have written.
They have not responded.

MR. CHAIRMAN: State Govern-
ment plus the High Court. That
is what they have said.

oft T Wt ;. awrafa Ay,
=1 oA fegraa: ag g evere

FU7 fF w3 T # IemT™ H

g FIE FTAT g AT ;T THIT

fag argmr § meq oW ¥ WO A

7 @t F iy § F1E fgmfa

& ST AT § ar wrAadT J FAr

Faoia faar &

SHRI K. VIJAYA BHASKARA
REDDY: This question is relafing to
Karnataka. But T must make it clear
again that the decision of the Gov-
ernment of India depends on the
State Government’s recommendations
in consgtitutian with the High Court
of the concerned State.

MR. CHAIRMAN. If thg State High
Court recommends it you will ac-
cept it. Question No. 65.

ilri‘ﬁq,uﬂﬂruhuurﬁ
% fod g

“55. woaTT wwtn fay wevyr -
¥ fader wure da:
za1_fome o AT-aroufe Fwt
w94 15 qATE, 1991 FY ST
qar # faw wuw gardfes w7 o
83 AYT 91 F IFY =1 T wiz
Tg IF1IT T AT T fr

(%) v ag av § fr N
fegs & wiw 7 oafer ¥ aga e
oeat § ;

(=) =fx g, at 1990-91 ¥
wa qF ¥ 48 wa< faar ar ;

*gwr ¥ Az e gk s fag
H3reT T IBT AT



